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SOMESH ARORA 

1. The learned Advocate submits that the impugned order is cryptic and 

merely reproduces the contents of the show cause notice and the order of the 

lower authority, without addressing the various submissions made on the 

three issues involved. 

2. Upon perusal of the record, this Court finds substance in the submissions 

advanced by the learned Advocate. The learned Authorised Representative, 

while not fully agreeing with the contentions, has no serious objection to the 

matter being remanded for reconsideration, including examination of the 

judicial pronouncements which were not available earlier. 

3. In view of the above, this Court is of the view that the matter deserves 

to be remanded. Accordingly, the matter is remanded to the learned 

Commissioner (Appeals) for reconsideration of the issues and for dealing with 

all the submissions made by the appellant. 
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4. The appeal is allowed by way of remand. 

(Dictated and pronounced in the open court) 

 

 
 

 
 

(SOMESH ARORA) 

MEMBER ( JUDICIAL ) 

Bharvi 

 

 


